16.0.A. No. 060/00236/14 &
MA 060/00494/14

Sumit Sharma Vs. U. 0 I & Others

04.07. 2014

Present: Appllcant in person
Mr. Deepak Agnihotri, counsel for the respondents

1 _Learned -counsel for the respondents seeks and is

granted permission 1o place on record tha addmonai

affidavit.
2. A copy thereof has been handed over to the applicant.
B The O.A. has been filed by the applicant seeklng

issuance of directions to the regpondente to take a view

on his request to accept his res: r‘nwcn

' 4., The respondénis have’ consndered and reiefte* the
xequest of the applicant vide order dated 01.07.2014

and thereby this O.A. has been rendered infructuous.

5. The (.A. stands dismissed. as withd_rawn accordingly.
However, the applicant is et liberty to c’s"t.aHenge the

sforesaid order on original side.

(UDAY KUMAR YARMA)  (SANJEEV KAUSHIK)
MEMBER (A) MEMBER (J)

v .






